
ITEM NO.8+72             COURT NO.14               SECTION XVI

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (C) No(s).3335/2024

(Arising out of impugned final judgment and order dated 19-09-2023
in LPA No.766/2019 and LPA No.762/2019 passed by the High Court of
Judicature at Patna)

THE STATE OF BIHAR & ORS.                          Petitioner(s)

                                VERSUS

BIRESH KUMAR SINGH & ORS.                          Respondent(s)

(IA  No.32858/2024-EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT and IA No.32859/2024-EXEMPTION FROM FILING O.T.)
 
WITH

Diary No(s). 4070/2024 (XVI)

(FOR ADMISSION and I.R. and IA No.33866/2024-CONDONATION OF DELAY
IN FILING and IA No.33867/2024-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.33869/2024-EXEMPTION FROM FILING O.T.)
 
WITH

ITEM NO.72

Diary No(s). 4238/2024 (XVI)

[TO BE TAKEN UP ALONG WITH ITEM NO. 8 I.E. SLP(C) No. 3335/2024]

(IA  No.34985/2024-CONDONATION  OF  DELAY  IN  FILING  and  IA
No.34986/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No.34987/2024-EXEMPTION FROM FILING O.T.)
 
WITH

Diary No(s). 4071/2024 (XVI)

(IA  No.37943/2024-CONDONATION  OF  DELAY  IN  FILING  and  IA
No.37944/2024-EXEMPTION FROM FILING C/C OF THE IMPUGNED JUDGMENT
and IA No.37945/2024-EXEMPTION FROM FILING O.T.)

Diary No(s). 4234/2024 (XVI)

(FOR ADMISSION and I.R. and IA No.38243/2024-CONDONATION OF DELAY
IN FILING and IA No.38244/2024-EXEMPTION FROM FILING C/C OF THE
IMPUGNED JUDGMENT and IA No.38245/2024-EXEMPTION FROM FILING O.T.)
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Date : 16-02-2024 These petitions were called on for hearing today.

CORAM : HON'BLE MS. JUSTICE BELA M. TRIVEDI
         HON'BLE MR. JUSTICE PANKAJ MITHAL

For Petitioner(s) Mr. Ranjit Kumar, Sr. Adv.
                   Mr. Manish Kumar, AOR
                                      
For Respondent(s)

          UPON hearing the counsel the Court made the following
                             O R D E R

1. Delay condoned.

2. Let the notice be issued to the respondents in ordinary course

as well as through dasti, returnable after four weeks.

3. In the meanwhile, the proceedings of the Contempt Petition

MJC No.2663 of 2019 pending before the High Court are stayed.  

  (RAVI ARORA)                                    (MAMTA RAWAT)
COURT MASTER (SH)                               COURT MASTER (NSH)
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